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to the services In the interest of
recruiting perscns at a younger age
to these premie services, Government
have, with effe:t from the examina-
tion to be helc in 1985, decided that
the upper age limit should be raised
to 26 years.

I weuld like ‘0 say something about
the general fee'ing often expressed in
various quarte s that recruitment to
higher service, is largely dominated

.by the more affluent classes of so-

ciety and that the selection gives
undue weightaze to suferficial veneer
of public schoil education and sophis-
tication. Government have careful-
Iy comsidered this aspect of the mat-
ter, particularly with regard to the
recruitment made to the higher ser-
vices through the Civil Service Exa-
minations and the following steps
have been taken to help candidates
with rural background in this regard:

(i) The paper on English is of
matriculatio1 or equivalent stand-
ard and is only qualifying in na.
ture. Marts in this paper are not
counted for competitive ranking.

(ii) An cption to answer the sub-
ject paper either in English or in
any of the Indian languages inclu-
ded in the Eighth Schedule to the
Constitution. has been given to the
candidates.

(iii) Marks allofted for optional
papers is higher as compared to
the papers in general studies,

# (iv) Lesser weightage has been
given to iiterview test and, as al-
ready mertioned by me, candidates
can take the intérview in an Indian
language if they so desire,

(v) Additional papers of post-
graduate level for IAS/IFS as in-
cluded in the old scheme examina-
tion have been dispensed with in
the new -ystem of examination.

"I may take this opportunity to as-
sure the Members that the various
suggestions that they have made in
the past wlile conside:ing the earlier
reports of he Commissisn have been
given the 1 tmost attention and I am
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Sure the discussion on the report now
under consideration will be equally
fruitful in generating new ideas for
Improving personnel  administratjon
in Government. I need hardly add
that the Government as well as the
Commission would welcome sugges-
tions of this House for furtner im-
proving the procedures of recruitment
to Civil Services, Thank you,

The question was proposed.

—

Message from the Lok Sabha

1. The Industries (Development and
Regulations) Amendment Bill, 1984.

THE  VICE-CHAIRMAN (SHRY
DINESH GOSWAMI): Before I call
upon the next speaker, I will dispose
of a formal matter, report by the
Secretary-General,

SECRETARY-GENERAL: Sir, 1
have to report to the House the fol-
lowing message received from the
Lok Sabha signed by the Secretary-
General of the Lok Sabha:

“In accodance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, I am directed
to enclose the Industries (Deve-
lopment and Regulation) Amend-
ment Bill, 1984, as-passed by Lok
Sabha at its sitting held on the 3rd
March, 1984.”

Sir, I lay the Bill on the Table.

— A

DISCUSSION RE. THIRTY-SECOND

REPORT OF THE U.P.S.C. FOR THE

PERIOD FROM APRIL 1, 1981 TO
MARCH 31, 1982

SHRI SYED SHAHABUDDIN
(Bihar): Mr. Vice-Chairman, Sir, at
the outset, I would like to draw the
attention of the House to the fact
the report pertains to period April
1, 1981 to March 31, 1982, It was laid
on the Table of the House on 2nd
March, 1983, ie. a year later, and
it is being taken into consideratior
today on the first anniversary of its
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being tabled in the Rajya Sabha, ie.
on 3rd March, 1984. That iz o say,
we are discussing a report which is
two years out-of-date. The hon, Min.
ister has offered no explanation at
all how this has come about. Pcr-
haps, the U.P.S.C. itself took its time
to submit the report. But they did
it within the first year of the com-
pletion of the period under review
because it was brought before th:
House within a year when it became
duc., Then why did the Government
takc one whole year to table it and
why did the Minister take another
whole year to bring it up for discus.
sion? It simply passes rmy imagina-
tion. I can only conclude that what-
ever might be the affirmations made
by the hon. Minister in the opening
statement, the Government simply
does not care. May be they do not
care for the prestige of this House,
may be they do not care at
all for the morale of the Civil
Services, may hbe they have no con-
cern at all for the status of the Pub-
lic Service Commission. 1 leave it to
the hon. Minister to enlighten us
about his motives or what is the ex-
tent of the concern of the Govern.
ment that is ruling our country today
unfortunately about the moral of the

Civil Scrvices, about the status of
education in our couniry, ahout the
pattern of administration in our

esuntry, which are all matter of im-
portance.

SHRI P. VENKATASUBBAIAH:
May I interrupt the hon. Member?
The date of receipt of typed copy
from the U.P.S.C. was 23-6-1982
Date @f receipt of the printed English
copy—31-1-1983; Hindi copy 9-2-1983.
Date on which it wasg laid on the
Table was 2-3-1983. Date of issue of
notice to Rajya Sakha was 5-8-1983.
So, there is no delay on the part of
the Government. The monmun: we
received from the UPSC, we have
taken steps to place it on the Table
of the House. So, the 1w, Member
may appreciate the speey with which
the Government has gi.ced it on the
the Table of the House.
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SHI SYED SHAHABUDDIN: Mr.

Vice-Chairmaa, Sir, T am sorry, the
hon. Miinstec’s exp'analion dces not
hold water. But I shall not cross
swords with hjm on this point. The

very fact that a Report as important
as this, one of thec most important Re-
ports that come annuatly before the
House and which is o constituional
cbligation, is be.ng debated two years
out of date speaks for itself. Surely,
the Government car manege printinz
more cxpenditiously. That is a reflec-
tion on the efliciency of the Gov-
ernment.

Mr. Vice-Chairman, Sir ac 1 look at
Appendix III of the Report, I find
that the worklead .f the Commission
has been increasing. The strength of
the Commission remaining more or 1esg
the same. This has led to a natural
conclusion that at the end of each
successive year, the backlog is bigger.
I give only one jnstance. One block of
work which takes up a lot of tirne of
the Commission ig recruitment through
interviews. On 1-4-1980, there were
349 cases pending relating to 1403
posts. A certein number of cases
were referred to them during the year
under review., A certain number of
cases were disposed of durig the year
under review, At {he end of the year,
that is, cn 1st April, 1982, the figure
of 349 has jumped 1o 554 and 1403
has jumped to 2132. I would like the
hon. Minister to kindly pay some at-
tention to this phenomenon. I do not
know whether the Commissjon has
suddenly .become more inefficient. But
I can see that their workload has been
increasing and something needs to be
done about it

I have myself made certain sugges-
tions on the floor of the House about
how to reduce thz workload of the
Commission  specially after  the
establishment of the staff Selce-
tion Commijssion. 1 do not see
why the Assistants’ Grade exami-
nation and the Stenographers exami-
nation continue to ve—~if they are—
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held by the Union Public Service
Commissior.. I have pleaded here
that they should be concerned only
with the :e2nior appointments. The
staff appoiitments have wisely been
transferred to ancther Commission,
established for that purpose. I do
not see why these Assistants’ Graide
and Stenographers’ examinations con-
tinue to b¢ handled by the UPSC.

The other block of work relates to
the appointments vnder vatioug Union
Territory Administrations. Union Ter-
ritory apo .ntments are on par with
the State ippoint.nents. The Consti-
tution does permit the appointment of
mare Public Servige Commiscions, And
I have referred to this and pleaded
here in this House that a separate
Commission on the pattern of the
State Public Service Commissions, en-
joying the same status, the same
qualifications foy  ils membership;
should be appointed to deal with all
Services and appointments that fall
under the Union Terrifories. That
will consic erably reduce the burden
and take iway Jjunior appointments
that are t»day being handled by a
high-level Commission like the UPSC.
For examyple I find that the gardeners
of the De'hi Municipal Corporation
are being appointed through the
Union Public Service Commission. I
do not find any justification at all for
that, o

Another thing I would suggest is
that there is a lot uof discontent today,
and I woild like the hon. Minister
to note tlat about the senior level
appointments in  the public sector
undertakirgs. I know that there Is a
Board in the Minlstty of Finance
which looks after the appointments of
Directors, I am not talking about
Directors at all. I am talking about
what can jje called tiie Group A posts
in the public sector undertakings,
comparable to, what had been called
before, tha Class-I posts in the Gov-
ernment of India. A time Has come
when there will no longetr be many
deputatiors, Tateral transfers, Each
public sector undertaking or group of
unéertakings is creating it own cadre.

Bill, 1984

8 PM The time has come, therefor
to regulate these appointments™ an
recruitment to these posts and, there
fore, my humble suggestion is th:
there should bLe a combineg Publi
Service Commission fer recruitment i
the public sector undertakings belox
the level of Directors at the Grou
‘A’ level. If these three steps ar
taken surely the load of the Com
mdssion will come down and the
shall be able to pay much greate
attention, much more detailed atter
tion, to their basic duties and func
tions.

Now, Sir, I find that as far ag thei
other functions are concerned, th
Departmental Promotion Committee
are supposed to meet gnnually wit
respect to a prescribed date on
specified date. Senioritieg on th:
date matter. If you d> not hold tt
meetings of the PPC on that part.
cular date, then the rights of variot
people are violated. The only way i
which this injustice can be prevente
is by seeing to it that the DPCs mel
at least once 3 year, close to the pre:
cribed date and regularly every yea
It should not be that they meet or
year and do not mweet another yea
Then the backlog starts mounting ar
the zone of selection gees on changir
ils complexion which means that ir
justice can be done. Now, I find th
in many casegs DPCs are not held :
time. Thig is a complaint which, I a
sure, hag reached the attention of it
hon. Minister, and I would like
request him to see to it that instrw
tions for monityting ang drawing {tl
attention of his colleagueg in t!
various Ministrieg and departments
the Government of India are issu
and it js ensured that the meetin;
of the DPCg are held in time and r
gularly.

Secondly, Sir, T find that on pa
15 of the Report ihe Commission h
charged the Government for improp
assessment of vacancies. Now,
makes a very interesting readir
Where the initial assessment was !
the final appointments were 215—t
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nes. In another instance the initial
sessment was 14 and the final ap-
intments were 145—again ten times.
| another instance the initial assess-
ent was 51 and the corresponding
ure was 369—more

than seven
nes. In another instance it was
ree times. Where the ratio is more

an one, say 1.5 or even 2, I am not
thered. That much of ijnaccuracy
implicit in ihe system. But an in-
curacy of the order of ten times and
ven times and fve times or three
nes is simply no* understandable.
shows mala fide. Mr. Vice-Chair-
an, and I would reguest the hon.
inister to go into this question of
ala fides, whether gr not a deliberate
‘ort is being made either to bring in
tople from the backdoor so that the
icancies gre expanded in order to
commoedate certain people or, per-
ips, initially they are under-assess-
in order to keep out certain people,
pecially if they relate to promotion
icancies. Therefors, this matter
eds to be looked into. If in any
pariment thig initial asessment goes
rong by more than 100 per cent—
grant it the leeway of 100 per cent,
it is cne, let it be 2, but not more

an two—they should be warned
out it.

Sir, the Commission has also said at
ge 198 about the delays in appoint-
ants and they have given 5 long list,
ler the selection has been made by
e Commission. It iy fantastic. There
e 11 instances quoted there in which
e Government did not make the re-
uitment even one year after it was
mmunicated by the Commission.
1e machinery is slow. I know, but
at it can be s0 slow, I cannot under-
ind. Therefore, Mr. Minister,

you
ve to look into this question, why
it that a selection made by the

mmission charged with this consti-
tional duty, which you are honour
und and Constitution bound to res-
ct, from which you simply cannot
n away. takes <0 much time to be
iplemented (Time Bell rings). Sir.
will take three or four mjnutes
e, '
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Sir, again 1 find that on page 280 a
long list of temporary apointments.
made in the exigencies of public inte-
rest is given. Appointments are made
to temporary ports, which should nor-
mally be referred to the Commission
by the Government itself, in anticipa--
tion of proper recruitment by the
Commission. Now, surely, it is the
duty of the Government, having made
the recruitment, the very next day to
refer it to the Commission. Now here
there are instances where not one
year, Mr. Vice-Chairman, but 4 years;.
and in one jnstance 7 years, have
elapsed before the temporary appoint-
ment mad by the Government—which
the Government was not competent to
do—wag communicated to the Com--
mission. And mind ycu, no Janata
Government argument will lie here;
the appointment v-as made ip 1974
when cthe Congress Government was
in power, and the communication to
the Commission was aiso made when
thig particular Government took over,
So, T would request the hon, Minister
to lcok into it and issue necessary
directions. Yes, public exigencieg do
require that certain appointments be
made urgently; but then when you re-
cognise the authority of the Com-
mission, you must immediately com-
municate what you have done, to the
Commission, either for fresh recruit-
ment cr for ex pnst facto approval.

Coming to civil services examina-
tion, I personally very much welcome
the lowering of the age. I also wrote
to the hon. Minister ebout it, because
I believe. the very concept of perma-
nent civil service requires that you
catch people young and mould them
and give them the correct approach.
The approach that we shoulg have to-
day in our country is the approach of
a welfare State, th. approach of a
socialist society, and I do hope thaf
with the training that you give them,
you make them imbibe this approach,
the ethos of a socialist State, a wel-

8o

fare State, when they are young.
Therefore, I welcome it.
But T must say that the country

feels as a whole that the quality of
recruitment is going down. I do not
hold the Commission responsible for
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it; but certainly tr- data provided by
the Commission shauld open our eyes
to the fact that guality of education
in our country iy going down. Dis-
orientation in our education system
is evident by the facts of which the
Commission inforr s ug that they are
not able to find gualified people for a
whole lot of techn,cal posts and gene-
ral posts, It is something the hon.
Minister should ¢ ymmunicate tq the
Education Minister and to other au-
thorities and see, that thig aspect of
our education iy <ept in view.

I find that Ind apn Ianguages have
now beepn providad more statug and
they are recognised nol only ag sub-
jects but as mediiim of examination as
well ag of interviews. I personally
feel that when you accept English or
Hindi ag the link language and when
each State virturlly accepty .a regio-
nal Iltnguage, 1 fiel a little concerned
with this specialiation in a particular
language. If an fficer gpecialising in
a particular language ig finally allot-
ted to a State, where that language
js of no use wha! uce is he? It would
mean the end of the all-India charac-
ter of the service, in due course, if
not teday. Either you will have to
break up the gervice into so many
lingujstic services—Hindi-walas
would do better in Hindi area and
Tamil-walas in Tamil area—or you
have the foresitht to consider the

logical  conclu ion before  you
allow this ot of specialisa-
tion. Aftep all an adninistirator

doeg require a certain felicity of ex~
pression, a cert.in capability of pre-
senting hig point of view, that is why,
a generalist wa- so important 5 skill
in the matter of expressing his views,
of logically argiing a case, ability to
sum up a situ:tion, to make recom-
mendations, to ronvey and communi-
cate to the peonle and to the higher-
ups. These we-a the skills required.
But these are row to be exercised in
our service through specified langu-
ages. You cainot have these skills
when vour offiers sre not vroficient
in the languag: of administration—
Central or Sta ¢ where they serve.

[ 3 MARCH,
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I finally come to the question of
success ratio in Civil Servicesg Ex-
amlnations. Very interesting data

have been given. I will not go into the
details. The success ratio of various
universities have been related to the
number of candidates from a univer-
sity and the number of candidates
who pecame successful. This, to my
ming is likely to mislead the public
because the number of candidates ap-
pearing from a particular university
should also be reiateq to the number
of students enrolled in that univer-
sity. There are universities in our
country which have 200,000 students
and there are also universities in our
country which have gct 8,000 or 5,006
students. I find that the rdtio varies
from 1:2 to something like 1:44, This
wide variation shows the wide varia-
tion in the qualily of education that
we provide to our children. This
showg the elitist culiure which the
Government of Indiz hag slowly im-
perted into our country. Some uni-
versitiegs are centres of excellence and
about other universities, they just do
not pother. Now, this goes against
the very objective of the Government
to equalise opportunity. Unless you
equalise the opportunities for edu-
cation, for good education, there will
be no equal opportunitieg for people
coming from different regions or
classes.

There is one more fact here. T
find that ten universilies gut of 120
to 130 universities in the country,
alone make for more than 50 per cent’
of the candidates who appear at the
fingl examination of the civil serviges.
Out of 8,000, 4,000 add come from only
ten universities. Surely, this matter
is to be probed, why this is so, be-
cause, thigz will mean, a certain re-
gional bias being injected. This will
eventually lead to .

THE VICE-CHAIRMAN (SHRY
DINESH GOSWAMI)- This is more
of a concern to the Education Minis-
iry.

SHRI SYED SHAHABUDDIN: This
comes from this report. I am using
the data from this report. That is
why, T said that this report is very
important because this gives us an
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insight into the way our educaticnal
system and the administrative system
is operating.

My final point. Qur society is ,6 a
segmented and plural society. You
have talked about merit. We all
want meritorious administrators. But
we mitst also recognise now that
merit sometimes is merely a mano-
cuvre by the status quo forces, by
the people in 7power, to maintain
themselves in power. What they de-
cide as good s meritorious. What
does not fit into their cultural othes
is not ‘meritorious. But quite apart
" from this argument, you have men-
tioned about the entry of Scheduled
Castes and the Scheduled Tribes
under reservation.

You know that the Mandal Com-
mission recently appointeq by the
Government pleaded that the other
Backward Classes who form 52 per
cent of the populaticn im this country
should have adequate representation
in the services, on groundg of social
justice. I am afraid this has not been
accepted so far by the Government
or at least this js still under consi-
deration, I think, for 5 long encugh
time. Therefore, 1 would suggest
that where this question of social jus-
tice is concerned, if you want admin-
istration to be respounsive and respon-
sible to the urges of the varicus seg-
ments of the society, you ought to do
something positive about the Mandal
‘Commission Report.

In this connection, I woulg like to
draw the attention of the hon. Minis-
ter to the Prime Minister’s directive
about raising the under-representa-
tion of minoritieg in the services. Now,
she said that coaching facilitieg' should
be provided for minorities, I would
like to know from the hon. Minister
whether any step hag been taken so
far, 1 am surprised, Mr, Vice-Chair-
man, that on the one hand, the Gov-
ernment sayg; that they are anxious
to remove this under-representation
of varicus segments of the population.
On the other, day in and day out, in
this House and outside the House, ihe
Government simply refuses to provide
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the data about the level of represen-
tation. If you do not know the level
of representation, how are you going
to find out whether the representa-
tion is going up cr coming down, whe-
ther what you are doing is effective
or not effective?

In this context I would like to
place before the nhen. Minister a grie-
vance I have with the Public Service
Ccmmission. In ling with the direc-
tive of the Prime Minister, we organi-
sed a coaching facility privately for
these students coming from the mino-
ritles, who had cleared the Prelimi-
nary Examination. Thig was done
under the auspices of very prominent
people— I do not want to name them
in the House—with their blessings and
support. I wrote to the Public Ser-
vice Coramission requesting them ‘You
have published the results; you have
placed them on the notice board;
kindly give me the names and addres-
ses of these candidates from the mino-
rity community who have taken the
Preliminary Exarrination and who are
going to appear in the main Exami-
nation so that we can approach them
and tell them that this is the facility
available which they can avail of'.
The Union Public Service Commission,
for reasons of its own, refused and
my appeal to the hon. Home Minister
also went unheeded!

Thank you, Sir.

PROF, B. RAMACHANDRA RAO
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, I would like to make a few
observations on the Thirty-second
Report of the UPSC which iy before
us. As one of the premier autono-
moug organisationz set up under arti-
cle 315 of the Constitution, UPSC,
has been maintaining high standards
of integrity and secrecy in the con-
duct of examinalions and selection to
the varioug categories of staff needed
in our country in the various govern-
ment organisations.

From the detailed account of the
work done by the Commission—parti-
culariy T refer to appendix II¥—it ap-
vears that the number of centres have
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been reducel fiom 469 to 406, I
was very happy to hear the Minist_er
stating that :nore centres have peen
opened at pla‘es like Vishakhapatnam
and at other ilaces but I find that the
figure shows hat there is a reduction
in the numbe.: of centres from 469 to
466. I woulg like him to enlighten ug
on this point, I do not know the rea-
sons for this. As our country is vast
I expect that the number of centres
should continuously grow in number
s¢c_that people from remote parts
could take a chance of appearing in
these examin:utions.

I weculd alio lihz to mention here
kat the numwber of posts where re-
cruitment is pending rasg almest in-
creased by 50 per cent. I hope that
the hon. Minister will examine the
reasons for this and take remedial
action. I wunderstand that the UPSC
has recomine ided Some increase in
the strengtk ¢t ihe Commission by
two or three jersons. If it is so, what
action wag t.ken on this? Perhaps
the addition of more members may
help to clear the backlog.

T would like 10 commend the UPSC
for the initiative taken in organising
a regiona! conference of Public Ser-
. vice Conunissions -of Western zone

which was ettended by chairman of

the PSCg c¢f Rajasthan, Madhya Pra-

desh, Gujarat and Maharashtra, I

weuld also like to commend the UPSC

cn the issue (I News-letter which first
came in July, 1981, followoed by the
second issue in January, 1982. I hope
that these news-letterg will become
more frequent, accessible and avail-
_able tg all the concerned educationists,
universities, apart from the Service
Commissions. I due course they should
be made more popular, I would like to
commend th. special workshops or-
ganised lry th.e UPSC for the subjects
of General Bnglish, Indian History and
Political Sciencz, but I woulg like
the UPSC to extand them to other
subjects where such kind of training,
guidance and wriling of itemg is
necessary betalse mosi of our exa-
miners are n»t familiar with this.
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Cne oi the commendable steps taken
by the Gevernment s the revised
procecure cf DPC in the case of offi-
cerg against whom disciplinary cases
are pending. I know there are many
officers who are suffering a lot of
hardship and I commend thig revised
procedure which helpg in removing
the hurdle to somy cxtent, if not com-
pletely.

About ad hoc appuiniments ang de-
lays in UPSC I nave mentioned this
last year and I do not know whether
the UPSC or the hon. Minister has
taken care to see that these ad hoc
appointments and delays in DPC are
miimised. Very often DPCs are not
lieil in the vear concerned. Also the
¢haracter rolls ¢l cerlain people are
not placed before the DPC, particu-
larly if they are abroad, and such can-
didates do not receive fair deal from
the CPC. Earlher, if I remember
aright, UPSC haq asked that in case
the LPC could n.t meet in one year
and met once in two years, separate
vrecaommendations ghould be made for

two years. Has this recommendation
been 1mrlemented? 1 would like to
know. The Tlast hut one point I

would like to mention here ig that
direct recruitmen: of scientists and
technologisty at a higher level s
exempted from  consultation under
Art. 320 of the Constitution, based on
4 Cabinet Resolulicr. ag early as 1964-
85. Under this exemptions have been
granted to the following Departments
(1) Department of Space, Space Com-~

mission (ii) Department of Electro-
nics and Electronics Commission. I
hope the Department of Atomic

Energy is also ‘ncluded in this. But
T would like tc know whether such
a kind of facilitv will be extended
to other scientific departments like
the Department of Environment,
Department of Ocean Science and so
on, 1 wonder whether such a kind
of exemption should be granted at
11 for administrative posts, While T
can understand such ap exemption for
scientists and 1lechnolcgists, T cannot
understand whv such an exemption is
‘hecessary for adeinistrative posts.
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I welcome ihe change in the com-
bincd, medical services examination
whicihh has now been effected which
takes into account &nd gives more
weightage to thecry examination. It
is now 400 versus 200 for the aral
examination. I welcome thig change
because it removes the subjective ele-
ment to a large extent.

I am very happy to hear from the
Minister that 1lers has been ap in-
crease in the number of competent
personnel from the Scheduled Castes
and Scheduled Tribes and that all
posts have been filleg more or less. I
¢nly hope and wish to suggest that
such reservations are also faithfully
implemented 1n thc case of certain
autcnomsug orgauisaliong which are
tunded hundred per cent by the Gov-
ernment—like the University Grants
Commission and such ctl}er bodies.

While commending the expansion in
the number of cozcking centres, may
I make a suggestion that where there
are vacancieg available in these cen-
treg for the Scheduled Castes and
Scheduled Tribes persong from the
minorities and other weaker sections
te selected.

I am tempted to make a reference
to Shri Shahabuddin'’s comment why
only ten universities account for 50
per cent of the candidates selected for
Tr.dian Administrauive Service. In
the nature cf things, ac you are well
aware of the educational set-up in the
couniry, if T were to pick up the top-
most universities in our country,
1 could at best pick up a
dozen out of 110 unive:rsities, So it
ig natural to expect such lopsided dis~
tribution, if I may ssy so, pbut this
can only be coriected by the Educa-
tion Ministry {sking suitable steps.
Thank you very much,

SHRT ARABINDA GHOSH (West
Bengal): Mr. Vice-Chairman, Sir, I
would like to mention some of the
salient points of this Report of the
UP.S.C. This Commicicen is doing a
very commendable jcb. It js very
difficult to mairtain a liaison with
the employmient needs for rendering
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better service and for efficient admin-
wstration of the country, on which de-
pends entirely the concept of good
service to the people. Nowadays
there ig a serious complaint from a
sectson oi the people against adminis-
trative ccrription, against the anti-
people 710le o0f the administration.
There are so many complaints in this
regard. The Government will have
to specially lock into and examine
the Report of this Commission. I am
not going into details whether the
Government is proper'y assisting this
Commission or nct. This Commission,
while selecting candidates with sound
character, confidence, courage and
willingness to continue to learn should
also take into consideration that the
elements that appear for the examina-
tions are of such a standard that they
respond to the new thinking with
national feeling, Such recruitment
should be the criterion for better
administration.
speak in English ¢+ Hindi without any
approach for the working people is
the criterion, some bureaucrats can be
manufactured by this Commission and
if Government do not extend adequate
cooperation to this Commission. So,
the criteria should be fixeq and, spe-
cially, steps ghoulg be taken to streng-
gthen this Commission as it is select-
ing people of a set standard on whoge:
efficiency and sérvices depends the
implementation of our programmes.
The success of our development pro-
gramme ig totally connected with the
efficiency and inlegrity of this group
of peaple which, in my opinion, is
not up to the mark.

Even after 35 years of Independence
the bureaucracy is nct to the entire
satisfaction of the tciling masses of
the country, specjally the rural pea-
santry who have close links with the
rural administration, Wherever you
see, they have got ample complaints
ahout the Union Administration.

Moreover, we find that our educa-
tional standards gsre deteriorating to
some extent. I do not know who are
framing the syllabi and whether the
Government advises them or not.
There i somg defect in it: written

If cnly the ability to
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excminations, objeciive tests, general
siudies—all t:iese aspects—are not up
to the mark,

There are 'nany tutorial homes, I
.am quoting from the 31st Report
which says tlat in Delhi innumerable
tutorial homes are there and these
tutorial homes earn large amountg of
noney from students who appear in
these compet:tive examinations for
the administrative services, ete. 1
give some figures from the 31st Re-
port of this Commission:—

Students Qualified

Appeared
Delhi ' 807 134
Rajasthan 559 45
Punjab # 305 56
Allahabad 335 27

“We find that specially in the northern
region, university students are getting
the maximuia scope to appear in these
examinations, Students of backward
States—unde reloped  States——are not
getting so much chance to appear in
these compe itive a:xaminations. So,
1he Governn.er: should think more in
terms of betterment of the Commis~
sion by having a living contact or
liaison with the Commission. Other-
wise we cannot produce a good Ad-
ministration for tle vecple.

Moreover, I can point out some of
the shortcortings of the Report. It is
found that here are many vacancies.
Actually, va:ancies qre not being filled
up because, from the different Minis-
tries repori; are not going to the
Commission in time and so, 50 to 60
per cent of the vacancies are not fll-
led now. Talented youth are not
being attracted by these services.
Talented youth nre attracted to servi-
ces in the privata enterprise because
of lucrative pay seales and other perks
which are availabls there. These pri-
vate enterprises are mostly earning
tundred per cent profit in that busi-
ness. But the Government, as a
model employer, is not extending
these administrative services in order
40 attract talented people in the
country.

There ars so many ad hoc appoint-
ments whi:h are made. Some Dposts,
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very important posts, are lying va-
cant and some ad hoc appointments
are made, and after scme years, the
Government communicates 1o the
Commission for absorption of those
people working against ad hoc posts.
Wihether that candidaie is suitable for
that post or nc!, there is no way to
examine 1t. Thus, ad hoc and irre-
gular appointments are going on, in-
cluding extension of gervice after re-
tirement, depriving the youth of
the country the opportunity in *hese
services. Confirmations, transfers,
from one service to another service
promotions ete, are all delayed due to
non-submission of report by the Gov-

ernment, by various Ministries. In
the year 1980, there was Assistant
Grade FExamination and candidates

from Kerala and West Bengal did not
receive their appointment letters on
the plea that pclice verification reports
were not received as some of them
were reported to be Marxists. This is
the discrimination going on in the
administrative services. But the
Commission cannot be held responsi-
ble for it because it has nothing to do
with these things. I am only point-
ing out the discrimination in service.

Lastly, I request the hon. Minister
to bring about improvement in the
system and ways to strengthen the
Commission, to devise ways and
meang should be found out to attract
the best talent available in the coun-
try. Thank you.

= aver fag (STwdw)  Hrga
¥ agy " H A @ g
gfraa afeas afaw FwArmT a1 foe
WY qger #w, 1981 ¥ 31 AW,
1982 FY F@A H o FY WAy oY
Tg a9 wgaAqm ¥ | Afaa aferw
gfas sdfwa & e g faeard
1w ¥ —wa sfear afadw &
fqn JAFAWA  FET | WAL, AT
gm #r Fw g = afaga afsas
afgq FaroT F7 faomerar & ae #
gy aF #g1 § g fowma @
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[#t a7 fag)
fret | @RI FY 99 97 Q0 fAeATa R )
g T ard § o oA F g
& S AT g FT oA framEr
|TET |

g fF @t A o ¥ owig
T W wwd g oSE I wEd
¥ AT qars #r owgcar 2 ITH
qET T &1 WG F TN e
AT afedw exFd &, TgT wew O §
IAFT qgré HIT AiEl A 9@ § agd
%% @Al g Ofsws  THew # wew
3 IO F ST gAY AR FEFU
¥ q5% 97 § A W Fwg N
FTH FNET FE H [rE™ gET #
ST NE ¥ O Aty 9 A3 & 3
e g0 § aa & sHwy fmar oy
we%r wal anr @ fax 7 fig @
qM &1 A AU gArT AR A Aqiw
g fF AT w1 ST wsF A,
Wt g A F wET ¥ A FTE
faq wifaw #  sgaeqy gy =TfRw
fsrg ¥ § ®fadimA & 93 5T @A
F 19 wqle FT 4F |

e @t forerr & 99 F1 amer
43 ar foem wawg & =fuw g,
Afrw gz 98 TF WA g At gy A
FUaT &1 A¥FT faw gwar 20 qfEA
HEAAL, UF AT T ASS A
ggTT & AT a9 W ene d qgar
T oI MEF X o@ww HoEw
qedY graY &1 a1 AT TS K gAM
farerr X g WAL fasar & oar
T agr &1

St gara afsww Afaw wwwe 2
I S qgr-ag m fear afade
§ @ #1 A" fEAT s@r R,
T 2w ¥ @ af@ar q¥ & w7
& fr foq 1 @AM BT A E
F&r A For 4 fodEre M7 AmaER
frret mw & | g qf@ w1 ow
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TR 1€ 0 To UHo FY TAT——HIT TAH
w& 7 W & ag i gy war
afe ged Faq Q¥ AW ¥ FagEwl
F ST gAA g7aT famar atfzy ag
g faa qrAr @0 & g faw afs
FY TEEAT g AT GgT FEWE |

XHE HHATIT AT AYTE T FTEE HIT
WELET YA F AT §, AT TFHa€
FARS F Fw &, A naAT TS A
Fsg & fuerm @ ooy w7 T, ST
FY TaT FJEAF W@ fqw qrar
f& & aqiz v as, 91 & 57 §©
fama ghear fag s Y g®w@
g AT 3w 1 9y fewdww & 9EaT
F2T W QU @ @ | g% fag & a8
gar o ¥ {qx7 wEar R TwwT
FIT QU AT wifgq 1 g wgraga ™
g agh wrrarfaEds @ are ag
w® g1 TR F i § oE
for wwre & Aofe & W Jar gare
TR "F S § FET W B, IF 9%
wHR g wifgn

oF I A §F AT AT W |
& fawe a7 & 7w & faas amr
Tw § 53 9IHT g WMT T TA A
wfgarsi &1 Wi Sig faeT wd @
TAF) FIRIR Agy SUTRT 1 siram |
AT SHR NN EGRT 9% gIW 2,
% 12 FOT %1 TITANS TTAIH &
T S¢ ¥ fgwg a7 & arf v om
REIT FaA 5 4T 6 §, SATaT S |
A fawg =1 & won F @1 & ged
FHww % foqe fEarodie @ o
g ¢ fo Sy FT 3O wewT At
frasmT #gife g™ FrgfeEwin
xa™ A A AT AT W ok ¥
3BT &, 7 ¥4 fA8e T F AT #7
|TET 5T A g FH Faw oSw
¥ fag ot Fifew & w8 a9ge4T
g srfzo
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TAF AATET WIPEF  AEITIHE
qE AR G W7 § FAF TqWIT
Jorgme AT W fRw 1 gET ST
¢ fa 9% @Mz aga sawrr g afss
afm s F oo afssw wfa
FFWA K FH LT A i 4G
¥ - QTR ATH A € | WIT
FEE g A we gl ) weqr ¥ Ifg
F A wrfgm o T oe-gTa uqrEeHa

g @ § a8 9= g wifgw aifs

. I qAIIT #) Tsmawm SuTeT TEd
21

s, oot fx & ag T oam,
faws sat ¥ T 53 IS
#fws ofesw wfew s@o & (199
g &7 &i§ W BraT v g g
e S ¥ wiv wwuT fa feww aaf
¥ oo arfaw w0 &, wEE ¥ oo
¥y g1, fadl =1 wew waA
¥ | Argarfdiw s r o feassdes agh
giwt =g |

R ‘
S aafag  Afwaawad s
F1 #1f wE B 1 Ar dxad IS
T #% & wF (AT Iy felw
] g1 =rfRg o

i qlo FwTgsdar i g, § )

S, WIS TH Trad 3T HEET
fear, zad fwo & mtom geuae
& g ‘

st wavay fag  (s9e waw) ¢
, UFa€ gt wy w0 fwaeewd wE
farait o ‘ -
sqawreas (A frFw Meanar) ¢
udwax fag o, st9 NGy ™ §
¥A 971 % e fag o

and Regulation Amdt. 04
Bill, 1984

SHRI JASWANT SINGH (Rajas-

1984 1

than): Mr, Vice-Chairman, Sir, how
much time do I have?
THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): I will give you
te, minutes. Will that do?

SHRI JASWANT SINGH: Yes,
more than adequate. I would like to

- make a few comments on this Report.

We are assembled here to put across
our views about criteria, qualifications
and examinations. It doeg make me
feel somewhat strange that there is
ne criterion, qualification or examina-
tion for those of us who inhabit the
precincts of these august Houses, that
we should be entjtled to comment on
crileria, qualifications and methods of
recruitment, Be that as it may, as
thig is the system that obtains, within
that system I would like to make my
comments.

My first comment :5 on the question
of making good the chortfall of quali-
fiegq candidates on the results of the
Defence Services Examinations. Sir,
the Defence Services Examinations
are important examinations because
they are the meang through which we
recruit young men for commission in
the three Services. T regret to read
out a particular sentence from the
Report itself which will say more than
I can possibly say,

“In their previous reports, the
Commission referred to the shortfall
of the finally qualified candidates
on the results of the Defence Ser-
vices Examination and the steps
taken by the Government to make
good the shortfalls. The problem
continued to manifest itself during
this year also.”

Then it says a few other things and
proceeds to say:

_ “Ag the Government apprehended
that some of the finally qualified
candidates might not be available
on medical grounds or for not ful-
filling the conditiong regarding edu-
cational qualifications, ete...”
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Let me read this again:
“...might not be available on
medical grounds or for pot fulfilling
the conditions regarding educational
qualifications, etc., they proposed
that the deficiency in the aforesaid
course may be made good by admit-
ting to the course the left-over
candidates of ihe previous course
who could not be admitteq in that

course on educational ground.»

That is, precisely because they had
educational deficiencies, Now thig is
a very serious matter. I have had
occasion to bring ilhis to the notice
of the House. It raises two or three
important questions: firstly, that there
are deficiencies in recruitment to the
Defence Services, secondly, that to
make good those deficiencies, the
“Union Public Service Commission
upon advice by, and in consultation
with, the Government hag taken
short-cuts by admitting, for recruit-
ment to the officer cadre, for
commissioning, those who had earlier
nct qualified on educational grounds.
'Sir, why is there a deficiency? Why
do qualified young men not come for-
ward in right numbers for the De-
fence Services? This is a matter
which requires the most urgent consi-
deration and examination by the Gov-
ernment. This has been repeated in
the last three UPSC reports. I had
brought this matter to the notice of
the Government. It is because the
terms and conditions of service that
the country is today making available
‘to Defence Services officers aire not at-
tractive enough, are not suitable
enough, to attract the right sort of
-talent, the right sort of people. Tha* in
itself ig a very big subject which
‘would perhaps be going outside the
“Immediate context of the debate that
we are occupied with. But I would en-
join upon the Goverhment io treat this
matter very seriously and to take re-
medial measures very urgently. The
second thing which js a compromise,
is that those that are not ecarlier quali-
fied on educational grounds are used
te make pgood the deficiencies. You
therefore. admit them That is a very
serious short-cut. These are not mea-
sures that the Government should

_ for example,
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take on an ad hoc basis. If you take
such short-cubs, 1f you accept this ad-
hoc measure, to fill up the deficiencies
in the Defence Services recruitment,
you are, in fact, accepting a compro-
mise about the material which will go
to contributing tc the security of the-
country. I need not elaborate this ™
point any further. So I go on to the
next point. However, just as an aside,
although I have said I need not ela-
pborate, there are some additional ins-
tances which I would live to cite,
“..certain candidates
who had not been found fit for per-
manent commission and because there
wag a shortfall in the short services
commission of the Defence Servi-
ces...” the Government now consi-
ders taking in those who had not been
found fit for a permanent ccmmission,
to fill the vacancies in the short ser-
vice commission. This again is an ad
hot measure which should not be
done because whether it is a perma-
nent commission or a short service
commission, once commissicned, they
all fulfil the same duties, they ‘ful-
fil the same obligations. If the coun-
try were to go to war, they would
have to perform the same duties. So
thig short-cut will not do, -

The next point I weuld like to make
is about Civil Serviceg examinations.
I do not want to take up cudgels with
by esteemed friend, Shri Syed Shaha-
buddin, or others who have spoken
about reservation. I think the philo-
sophy of reservation, whether it is for
a minority or it is for Scheduled
Castes ang Scheduled Tribes, is &
sound and just philosophy: whether it *
has been implemented in the right
manner, to the right extent, and in
the right direction, is a matter open
to inquiry, open to debate. I think "
whatever the deficiencige that exist
as far as minority recruitment, as far
as backward classes and community
recruitment, ig concerned, we cught
definitely to make those good. But 1
would like to illustrate the point of
the dangers in this by giving you the
examvle of the State of Manipur, In
tha State of Manipur because of the
population  disparity, those  that
live in the wvalley of Manipur
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constitute a n.uch higher percen-
tage of the pcpulalion of Manipur
than those that live in the hillsy of
Manipur who cc astitute a much smal-~
Jer percentage ¢! the total population.
Yet, however, b:cause of the applica-
tion of reservation, because of the ap-
plication of the law of reservation,
those that inhabit the hills of Mani-
pur, get -categirised as Scheduled
Tribes. Reservaztion in their respect
has resulted in such a situation in the
State of Manipur today that a terrible
imbalance has een created in their
State  Servicer, The much larger
population that live in the wvalley are
unable to fing jtbs. This is one of the
Tactors which has caused the current
problem for the Siate f Manipur.
Therefore, whereas I am all for social
justice, I am all for helping the back-
ward, I am all for assisting the mino-
rities, do apply these in the spirit of
ihe law, in 3 manner in which they
are meant to be applied, and wherever
ithere are anomalies of the kind that
Manipur is tod:y reflecting, for hea-
ven's sake, do something zbout it.

Then, Sir, on the cduestion of Cen-
tral Services Examinations, I have
one or two recommendsations to make
o the Governraent though 1 know
that the Government will not do any-
thing about them. The Minister of
State for Home Affairs i eminently
a fine gentleman and he iz courtesy
personified. He will certainly say
that he will take note of these things.
But nothing w1l come out of it, of
that I am sure However, I consider
it my duty anc my function to bring
1o your notice hat in the recruitment
to the Central Services, to my mind,
there is unnecassarily a greater im-
portance given to the written part of
the examination and even in the writ-
ten part also there are anomalies. T
eannot recollect off-hand the vercen-
age between written and the in-
terview ©parts But in the writ-
ten part, for instance, a candidate,
who may be a :tudent of mathematics,
will have an in-built advantage as
against a.candidate who will perhaps
be a student of history. A candidate
who hag had mathematics at the uni-
versity level (t education will rank
higher in the narkg obtained, will ac-
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quire higher percentagg of marks
than a candidate who ig a student of
say, history. Even though I am in-’
formed that there is a certain amount
of ‘levelling wup, certain amount of
balanecing, I think much  deeper
thought has to be given to this parti-
cular aspect by the Union Public
Service Commission.

_The other aspect is about the inter-
view part of the examination, The
submission that I want to make first
is about psychological tests. In the
present climate a deterioration that T
see, deterioration of values, deterio-
ration of norms, deterioration in the
social fabric of the country, there is
ap added relevance to the question of
psychological tests. Through the media
of Central Servicegy Examinations, we
recruit people for the police gervice,
we recruit officers and we have the
IPS cadre. The function of the police
is to police. But it hag also a protec-
tive function to perform, It acts ag the
guardian of society. I do think that a
sense of law and order has to be inte-
gral to society and it ig something
which is born out of social evolution.
It is not something that can be impos-
ed from outside. However, all socie-
ties adopt means like the police force-
Now, we have witnessed, for the last
two years or so, what is happening
in the country, We have repeated’y
made points about violence, about vio-
lence, of individual against another in-
dividual, and we have also repeatedly
made points apout the violence which
is perpetrateq by the State ggainst the
individual. I personally feel that in a
large number of caseg today we are
a witness to police violence, commua
na] violence, police mishandling of
the situation, This, I think, is due in
part to the psychological deficiencies
in the personnel that you have recrui-
ted for the police services. Now I think
some of my friends and  colleagues
would have seen a bioscope, a cinema
ca]led. .. :

98

SHRI P VENKATASUBBAIAH:
“Ardh Satya”. )
SHRI JASWANT STNGH....

“Ardh Satya” which is currently very
popular and which depicts, perhaps
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quite tellingly the impact on the psy-
chology of an otherwise well-meaning
and honourable police officer in the
execution of his duties, When you re-
cruit personne! for the defence gervi-
ces, you put them through psychologi-
cal tests. It is perhaps the only servi-
ce recruitment for which there is 4
prior psychologica] tests You want to
establish whether the candidate hasg
the ability to be a defence service offi-
cer, whatever service it may be, and
you put him through a psychological
test. But this matter ig of far greater
imvortance when it comes to 5 district,
when it comeg to running a district,
running a collectorate, when it comes
to working ag a district magistrate,
who woulg have powers of life and
death over the individual, who can
jssues an order to fire and who can
issue an order not to fire, who has such
judicial powers and functions, These
people and the polke, to whom we
give arms, have no psychological tests.
For these people we do not have any
psychological tests and I think it is
very necessary that the Union Public
Service Comumission takeg note of this
aspect, this important matter, and in-
troduce some kind of a psychological
cereening for those officialy whom you
eventually imtend to employ either in
the po'ice service or in the administra-
five service or in such roles and for
functions where thev come directly in
touch with the public. Sir, T have taken
my ten minutes. I will not labour
much longer now, I just want to say
one concluding sentence.

The hon Ministers who sit on the
Treasury bencheg perhaps do not have
to do it, but some of the Members
have to go to nlaceg like the post office
to buy a postage gtamp and some of
us have to do routine thingg of our
dav-to-day existence. The TUnion
Public Service Commission is the or-
ganisation which arranges the mnuts
and bolts of the Union Thesa gre nuts
and bolts, through which the TUnion
functions ¥ tha nufq ans holt, are
rusty and if they are not tighte~--
up, then the Union Will suffer. The
Union Public Servire Crmmission ar-
ranges for that which goe« intn the
bowels of the Union. If the digestive
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&ystem of the Union is not functioning
properly, then ouy stomachg will rum-
ble Sir, one extremely sorry spectaclg
to which all of ug are Witnesses, is the
terrible indignity to which every
Indian is today subjected when he
seekg that which the Union must pro-
vide him, not a¢ an obligation but as
a duty of the Union, whether it is the
purchage of a postage stamp or it is
to catch a bus or it is to buy a railway
ticket; all the functiong of the Union
arg being performed as if they are
doing a favour to the citizens, as if the
citizen js demanding something from
the gervice to which he ig not entitled.
The citizen does not demang if he
g0eg to a post office or g bug stand or
a railway station. Yet again { do not
wanf 1p labour the point again.

The name of the Report iy “Union
Public Service...” I enjoin upon the
Union Public Service Commission and
the Government to please emphasize
thiese two middle words, “Public” and
“Service”, If that i5 emphasized, a
Ereat deal will be done right.

SHRI SYED SHAHABUDDIN:
It used to be said about the Indian
Civil Qervice that it ig neithey Indian,
nor Civil, nor Service (Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Are you making
a comment on the Union Public Ser-
vice Commission? (Interruptions) Mr.
Dhuleshwar Meena.
Y vt W (TS ) AT
Faawreaer S, #§ WOFY  agd-aga
weaate 3T g f& moy AW W
Ry =1 gwa fzar) goNowvo w
AN P arl wwy ¥ 5 afcarE
¥ ofses wfew sfwa & yod &
q MNT qeEqt § AT R yAafadta
T erQ) wearl w1 fagh 5w

fre =Y Fagy § weg A, IAET
qarf o B
HOgATEIR (W Gag W NEY)

PITRT g

# 7, o Tgo Ho ¥ FATHT,
ggeal 1 FOA WMT ¥ SPI-IFE
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qar WY T § M geuArg o @
g 7 gy g3 § 1 g@ifs
qg Fg @Y <1 wIEa w40 | § il
afsa® afad FHWT FT QF 7T @I
gar § xafar ¥ s I B &Y
STaT 21 sR@A A TR ¥ &
Tl @, frgm SWiART ¥ AW
FqT g, fraq: JaF F91 aTT § AT
gaaT 397 @ av W faar ey
#H AT o o GHo &lo g oadY
afer adi aff = T VT A}
qfeqis wiag sdwe & §3eq, U
7AAT FHIGH ¥ §, FH AT WE I
Aoy, § AN qEANA ] B g
W@l A1 AF: ¥ TAF qICF AT
¥ nE ¥ S o Tlo THo glo qT
ART g7 A 67 F WA g G
aqq g ¥y femre 77 41 fF aarx
gheaa, sirfy ifagt st saa a7
F a1 afe sur IIWT wEE ¥
ar WIFIT F, o Tro qHo &o H
AT IF AWM F), TH11F GAIRAGE
TS FZIE 9, TF Heaw #1E 99EqT
w1 wifge | giwifs gEay waw
waEqr &1 & wAE Ff 9man, §
£9 aq1 TG 917 |

4 P.M.
|t a%x fay :

aagTyy |

Tifg ¥ fame

H gHTeT /a3 aeA g
g 6 g WWi wowE @ ¥ oam
qg@T & ar o few e fyar arar
€ SEHT T Friat § sAwrge wyem-
WX I AT 17 AqifE e
gq Famat & afEt § ¥ g
A9FT gl Y @ 90 9% § 9
T @A AE e Hife
§ 97 a el F1 s oy
F AT AR T gww F e

T

1

!
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2wz Fr *rfgar N faenfaa 1, o
g w@ar ¥ s gu & W
g & ww & fraer gu &, wAT
d AEIr, wON W o wifEa
M ag F OET S WK W g
¥ aty ¥ faear g fons fess
STawT 1 A AU fraza & & ae-
st ST AU | F 59 qo THo Hlo
¥ gr, gifs ¥U wgel ¥ A
X g AEEE WAl A gEN
T @ fagig o war @ AN
g Hee) SART FAT g8 WL I A
g5 fey o faggee FRE AR
frggee zigm & AN F1 A ¥ A
§ WX S FTE F An0 FT ST
A ) & frdew s s g afes
gfgq FHwa § dar ger =g
Fo Yo THo ®o ¥ w# wavT AR,
gar Af, sa F a1 9w ¥y W
zg gF1C F1 afefeafq ) €01 sTo
freag <13 T o 9To WHo Yo ¥ FJULHAT
g A MIR I FA AT FH Ao
THo Hio FT TATH & geyed gt
STAT 91 H99 H O gEl a0 AW
gAY STt A =R wwwy S o a9qr
g U FAWW BT qOF! w99 ¥
fegma frrr wmar @y 1 @t WA-
argsr #X fear § ag agw &
AT a"l EGE] q’\o'ﬂ'o@o(ﬁo
dTsd & ®7 § gt L olEw
afag #wm ¥ fgead ¥ @@ §
WX AT FB q THaT &1 A AT
fraga ag 2% afe g s & wiat
& 9T AT AN HT HFT @< AT
ISTAT AT T F wrg-ary FrfeAt
Fr St we gy wifgu geifw
few 2 wad :

%Tm,Wﬁ'EO o Qo &lo &

Lo @TET @ aow frEea AT SmgeT )

Jo Yo Tdo o W iy WY L
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[ gataa worr]

® & @ &1 fqorg fagr war
g1 A1 Ry ogx 5 dwa dwd
Rt ar fer wrawta gegumaly S
¥ ITHY war AfY fEwna § agr waar
F0gIr § F garer 73 gian fqan
W &% @ A a1 go W0 uHo
dro &Y frar oY 91 o fardr oY
qQaAr ¥ d ¥ A QAR FqAT
ifgr o & For §, w4AifE Sfqr
f5 wsft 3o 9Yo ae Wo ¥ 28 wIW
ST ARAWAUR E, <AF FqIE AL
A @ess 3, we wge IT UE-
fafrsgfer frar ot gder ¥ O 9
aIr, ITF FA FH 26 H< @AY,
ar Ay gy ag ¢ 5 oo daex
#1 w1 & B ST ¥ f9AT
#1347 UFT F1F 93 AOHT BT
AT & AR T B ATaY & @ W\eq
AMFT q@IT & ar O Y X
A Pt qder § AT TRy €
TART AFA q F§ ®AT T T
foe am ohfr +@ & o e
ZE T ST qF T IART g IEy
# gangt @t safwe ag wrfas #R
O aaF ¥ G A@ 1 A F A&y
wgrex ¥ fadea wEwr f& g0 e
oHo Glo & T WHIX Fr fggraa
g Sfqg and @t 2

To qo THo &0 T GTo U0 &0
& 917 g4y -9 wsAq  qEA
Har ot 73 & wretar F owd qrgw A
garar, & to Vo @o FT FI1F9 I7I
WEAT 1 o Mo o F AT
fefgeasdy waam &1 sy frorx Far,
g aF ¥ T3 aferd a5 ¥ g
JrIZ A AT AL F
3T & T AT A AT T AN, AT
T AMRA 93 & o fHdr AR ¥
qRT FT AFIZT FET 93aT & 1

and Regulation Amdt, 104 -
Bill, 1984

] AR & fF @9d wx F @
ado @Yo ¥ AT AT, ATAAIT JATHA
qgT ¥ oF ARE qrE@ ST qOAl
g AL gy W Rat) g9 F oAy
Ar A9quE ar 4, feT i fpay
TFIT ¥ w6 1 @ 99 SqIgA
g €T, I T ¥ qgar, a@v IW
aredr 1 fyady, @y o afaw

7 ¥ g 395 qifgg  fgeee
FATAT |

A qAW FgY FT AqAq 9z E
To Fo Hlo ATYLo Mo Fo dlo F
Jrg T AGT QA 9T WA [AT
sar &0 @ § ag @ gy faged
FEAT fF T g1% =T Fav f2ar
sie, XfFT 38 3§ 9w F graify
o qTo 7o o ¥ @1 & %, Eﬂi
e gIo o ¥ T TFR & I
aifs g =R F fefaenad omm
N & IR FEa fqg ) A=
dn ¥ S aOF § AT G 0T
ford a9 q0F ¥ 3@ FT o o
e ¥ Fraq ¥ 9w @ f&a W,
ar IF 9T & § fRow g o

TEgT &Y, o o WMo &I FF
FT gad &, o Do Ho wE fal,
aF aff grar, arg T AT S §,
fier @ifageey 919 IR & ST §
Eo o &Vo AT MY T Ty § AN
TrEiae IfEHE Iy AT B W
g gax o afzg § e §F
IART FAeAT TrEH 9T 4 fwady,
qiq-% FEIY faer si1d § 1

TA A9 FY [@AATT T FT AV
71T 419 |

THE AT To T o THo Hlo AT
qto Tao Hlo &F qrg FMW 4 A9
afgs 2 &, afwa Jo ag el .
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f& 2w &1 %1% o frat wFTC T
afqs &1 9t fadrzow &, ag femdde
F o &g ar wifgn ) AF R,
g 7w 3 fag %t am W &
fag m1g IR femdden Tede
FIAT §, AMWT 7A@ TFIC FY [pTH
EEAAT T Tlo TH. @ F FIA &
g wfeq, s ag wadie ¥ fewrdie
F1 g, =T 9rgge ¥ET FT g,
=ty fedl ¥ gFre @1 grrag g
T¥FT & A fodawa &, ag I TRo
. F g_gr @ =ifgy #7ifs g
FH AT ¥ fagrdt med w9
we F& A &, ogyr feew T #
qtq grar &, feT dar §  srar @,
3% qIT Afsaw e Py §1 A 3¢
WFIT ¥ 6" ¥ §1 4 Jay Ay
€usE ¥ 8 FaqTF A WA |

W oas gu g fs e ¥
ﬂ‘fﬂ?ﬂ' gTe} aﬁ\]‘ iﬂ', g#l'fﬁ'qf(rt
q1%7 AT F fag W’T\aq qIEIT &
iy g fad §, 9 @ wwe
¥ swrdifes grarfaswe @ asd
§ ug g7 & =SSy Fw@ P

WE wenErn, smy, § ;En
9T ' =1 faww zrgw ¥ A=<
aaT § fogew et g fw faw
fasal & @iy & &% fadew farg,
T 9T AT 8|17 )

S

st wRwe fag @ Sqawee
wged, 78 §9 AF JqT mranr 90
Wt fioe @ wa =1 §9 qgw WY @
a1 A wi7 W qiw-gy fawe ¥
¥ qrar § ¢ afew fag qrasreR
aATeE 97 & gwTY arfga’ A xwrw
frar g SweY aww ¥ @39 FT A<
q FT SATT HITE SHAAT FTFAT |
Tg At 7%z fag A, 9 gwR arey
) & A T garey g9 HE W

T

Bill, 1984

Fgrfs o gew wwwa 31 fue @
gaxY wAw & @1 FWwigy 7 foee
TC AW &7 &@T 9T AT ;g !
oot gaR oF A Wi A R 1,
gfesm, figgee a1eeE My g &
a'r’ci?ra’i—-rawsﬁtwm%ar’(
Fam @Il

# 3o oF @A W aE W
T @ty @ st os=iger § fow
T qger fa=Te e 3w § g1 ;ifgy )
s3I, QUEWTEY  Wgew,  WILE
wTHS FET AT, 98w ¥ Fgr wal,
0 A% ¥ F@ o fv dqw @
i oW & faed  ae-alw
80—85 gfema swar wial § qqAv
g A 5-10 Bedt 7 g9 & SV
fary w@r & wg FT WY §
oM 37 31 weer Arafar faer
s § ;T a0T gaw e foes
geTH & A a1 At o fawet o
gaar fardmrd oo g1 § wm a%
A T SIgET § | |EenT i
¥, g send Y werd a9,
M faawt sear 91 f& 5w g
W SR QI—AR w o A ww
wgrg § afenf §E, STRTEET
S Wt 99 ﬂ'g]'g Hftq'ﬂq Eq’
ar @ vw werd § afeafas go
AT ag w¥TE W wExw T §
g W gar W ad fadm @y
fafads @, 33 W o gar
gt g fom w2y g S 2w
A sraay, W i et Ter ol
g ST " & R, FE W emasY
dar W T @ e wewy H
QT AR FOF q g 7 Aty
W‘Ta' @ﬁl SYQATHET q-@-zq-’ 36
ara a7 WA F JIT 36 I A
Faq q1E AW SFAT AN @Y
form feafe ¥ 2w g wmq)
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[ vz Fag]

FETATE Sf, AT FTIIAT 7 FW, 71T
g T3 A4 o7 TA RY IT AT
? iy ¥ fag Creqzie § #xifw
gar @ ga@, ¥fEsr A0 @ ;M
AT FT A ¥ 24 & AT, A0,
FFTEr A fogar wr grad § ATH
g1 # faar @1 #3937 w7 F Q19
Fga1 aga g5 faw 3w § wgrg
#FV aWATYT J qIG A & AT I
FI FATT AT ARTIIT) AT FFAAT
€T FZA F~--TIr7AT | FF HIAT
TN T I, ITTATEIET A, g A
Wz 7, ¥ IT &4 F IR F FHE
fwar, &% wgrfs ar ATT ¥g 0 E
FOTA 9T 2, FUTT I A B
ITANTET HEE, Ax ¥ N I AT
fr it Fqur o gt Argrad [w F
& X 33T N FIIT AFA FTAG
& 9T @I &, TqT 98 ILAT A
# A X A @

ITAAETA (A AT THARA )
gfraq afsas afrq saasa@fag)

it varac gy § gfaq ofsaa
afaw ag@y qr @17 Wr g1 49
AF JIT AAT Y JRAF @A
¥ 1 9T QU /T FLAT A A
TG ¥ FA FT, 59 I GTHR
JLAT FAg Y q@ ¥ FH w4,
Q0 FI3 FIAT HagU AT AW X
FH FO AT aw aifad F AR

qT IAT Y T A Agr AT M

qreqaT, F S A7 FITAGATE |
MT ar Ferarg S AR ¥ A
FAF FTT ATE J KT I AT
g gy wr & froaw wgr @ §)
STIAT g9%F Wl | F a6 afsa®w
eRAT § T8y gy & A gEA

Bill, 1984

A At § st qerg A w1 g
STEqT Y | AF AT ATIW A
A0 g w1 fagar & @ w9
@19 | o9 931E @y I aw  #
e N, ¥ A IQ F @A
WL N @ F AATE g4 AT A
FN gIAd TET @Y ST eI F ) S99-
gITET WEISH, UF qTE  HgST )

qers M AT qTE  FWE, A9,

afgar, Srer, FUEy, I F 0grs
TAR ST ¥ @@ 9 @I 2|

qT Fga § fF @ wger ¥ oaww

FUM ITRT G AID AFQ FyRT,

Fr A Ay qF wi § o onw

g, S d o forem § 99 ¥ 9 FX

AT FIAT FIT A=W AT qT THAT |

# HIT & BT A1ZAT § T AgTeAw

T T T ATATET FT FoaaT Hrov?

FAT A AT AZE T T HIHET FY

FETAT F1 AV F FATFTATT A FTATH
AT ATEAT §, FUX 3H graq ¥ FH

# qgy ¥ 7 wargTera S

T o ORTr g FAifF 9A & oW

FT ZW T FIT AT T B AT TN FT

T q0 L AT AT FT LT AT, JIEAT

F JT A7 M g7 FgAr FAgd F

wew § W g & 99 & fad

fsreaere siatgTars o § |

dadla & faamd wew Hat
(st wew Arx TA) A AAEEA
I qgT AT q1T FZ Q@ & | IT-
gaTeAd  WEgIeT, g9 I H1 99T
q1r &g fF 3 favx qr a9

=t TRvET fag . gan ardy o
qT @I F T g w98 ¥ ar
719 fHFdl FAE F YrgT 9 T
gam Fr oI g fF oamw F g
T G FT a9 foarar
TN IAN F ALE  IT aF A
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feattar v F 4 AW A 2T %a
WMH 9T 7% FTATAT T &r aFar
v aF F a1 & aW ag &1 T
sgaeql ?FT\I I @& ITH gqi;.f g
@ TAF NI T F T §av
g AR - 7§ ar T AR g,
Fiz & dAneT f g, AreId ar
Fal Agr &, $H & av faareff T §
o faamdt & ar FTT a8 AR
woy § @ fRam T & AR
Fored 91l Tl 31 (A
o) W X gw F oA T @
gk faa v ®y qiEd ¢ qg §
SrAaT g, AfFT ww O g T Fg
#T § maAr fAggq At FT gan
F & A E ) wre g9 W A &Y
»an'@%aﬁifﬁ?ﬁwwa
¥ off TG FAT 971 A TS F S
ag 1T ITAT o9 TGS 47 | I 497
Y FD FTAR AT L WIS F A A
g 7% 1 AfFT w;rw A3t {91
am & fag o F1E wrw af 3 ognr
TIIIT AGT T FZEFF A A
g1 #41 gAR 3% arar w7 € fF
Arnfeat § ft g AT =g )
AT WIEW T G ar I7 B A
QY Wiy | Ay gefaa @ arad wie
FRrC TAT Y SF Y s ¥ gAry
TUTA WAl § THTSTITET ST &1 Ta77
_welr w3 #4ife 85 afrwa wAaT
gead ¥ @Al AR 9w F qunER
TAALET I¢ 430 AT g7 a9 F
. garw fgertr ST 97 FuT T e
&7 FT7 I3 HIXT TG F1 970
31 | § &gar =rgar § i owra
T § A @ g [ fare
9T TF g qIg FgAT argar g F
ag foqiz o 3T & grq o 39T
e F U AT Tay § A B g
THaEd F0 A% ¥ 3w W H @l
& faq aferss ik faa & R

Bill, 1984 .
doat aagd ¥ o ow v § fR
TEr AN ST qF FATAFL I |
U A R oww v oA #
ITAT 7, Joar fagEt agt a«
TF I AWM FY | T qH Ag AV
T IR T AT Tw 9w A &
a8 A 9w FEy § fF oy
IR g 4 &Y, fGT arr F9a 1
FATIT TT A HIT IT &1 GIF
FgAr & 5 93y 709 ) A
A AR G AT H T, (%Y Oy
#Fgqw w1 I s JE gt
graw @ g7 IT TN 1 F
FIX § T3 TEFCAAT T AAFA
faReiy | Ters 7 sTaedr Gdy FT &Y
¥ Fp 9T wuer ¥ &7 9@ S
W AFT AT F FEY § TAF
WX faamr At & wEifF T N
¥ug g A §) s oaw ¥ oA
TeTFCIFRT  HI ATTE AGT FL TF |
AT FIAX UETIQTHT & 17 I ITHT
TGO FIAT G § | TEAHETH] A
qATE  THT T S WA AT TGS
g2 gty a9 gw WM A &4,
faeal, S 3, AT FOD TAGAT HE
WEAEN dlgg gATd arg & g
q qmq, sfew mi g & femme
¥ a2y ¥ fr i ¥ ogrr @ agrd
gl Y AT HeTSeTHl & wE g |
... (wmaw) ’

st gnz wgEdw : @ e ag
gs fear f&F wrs wie ama ® Sy
Wfera ¥ e #47 @@ < § TR
R A | . (3rE;E)

Y FFAATT T : SQTATEAE] AER_T
TiyesT F1g 0 7 w7y & BF wgreEe
qrEd  HeTAETH F U § |

=iy Rvae Tag ¢ 0 ag T AR
Hy ug war &% W W@ T A
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[ st <wrgea fag |

o =7 fgarar §, 3o M« =
9T § & AT9R TF qRg #T sy
F grit W frer Al & ofamw
FT qer ¥ifE ag fysr § oY
ddfay §1 o9 9F T A aw Tw
HFA 7 ) 9T T T GHET T@TAN
AN FT A A FT aEEe Y o

Tafay Swawnaw weved, wIeR
A & T34 § FEFC AN G
T Fr § f ag aww frar
3w ¥ ag gwg Ay ¥ fao
BT W AT, FrRTaTEdr
q@ | TEET WAH TR IAT
TEAT | TRy TeA F AT H @ew Qv
g g %g FHT F 98 TUHITHFAT &
@ TFar & 9 Faq qiokE o
fegrmag s 1, N Fraewr g
93§ F TG & 1 Y TEie
g fast @hav wg wer &, wTOEt
AT, AR g ® ST
& g AT FT, A3 10 A¥ AR
FTEH | AT G Ay 7 g9 g
AT g7 9T g & % v
&t zafaa foF oo s 9 @ e
gafra § @ fale ), 3@ wuyedT
W firett Hify o oY wgr g &
9T qF FAR AgAIA qfEAT  Ag
FW q@ IF AT Faealq @ G,
qTRy £ ad qrar 78

THE VICE-CHAIRMAN (SHRI SYED
REHMAT ALI): Shri Ram Bhagat Pas-
van, He js sot here. Shri Hanuman-
happa. -

SHRI H. HANUMANTHAPPA (Kar-
ataka); Mr. Vice-Chairman. Sir, 1
1ank you for this opportunity. The other
ay, I was reading the Presidential speech
' Dr, Dadabhai Nauroji, the second
residnt of the Indian National Con-.
ess, In hig Presidential speech,,

{

Bill, 1984
he has said this. Mr. Vice-Chair-
man, as you know, the Cong-

ress started its early days requesting for
certain rights and privileges trom the
thep rules. Even there, Dadabhai Nau-
roji bag said ‘Give us more opportu-

nities in the services so that
our younger generation cal
read, learn, educate themselves
and get into the services. The

Baharul Islam, was saying, while par-

tivipating in the discussion on the Re-
solution moved by Shri Dinesh Gos-

wami, that Assam came to limelight
only in 1826 It wag not under the
Moghul rule. It straightaway entered
the British rule, that they were far
behind in education, that they did not
enter info the services and, therefore,
they could not develop; the Assamese
people as such, the State as such, could
not develop, If the serviceg are for
development, the very criteria of se-.
lecting the persong into the services
are to be changed While speaking on
UPSC last time also I have said and

I want to reiterate that the UPSC iy
not conducting a se'ection process, it
is doing an elimination process, if I
can put it correctly. It ig mot at all a
selectio,, process, If the criteria ig the
involvement giving an occasion to the
people who have no chances, then the
basic criteria of selection or the UPSC
conducting of examinationg or inter-
viewg have to be changed, Unless this
ig done, al] the question posed either
by Shri Shahabuddin or by our friendg
this side or even by Shri Rameshwar
Singh cannot be answered. You have

te discugs the very recruitment policy
of the Government and give certai®
guidelines. After all, I hagd an occasion
to discues this with the hon, chairman
of the UPSC also, when I wag connec-
ted with the Service Commission Even
though he agreed with every point of
my suggestion but under the existing
ruleg he was unable to give effect to.

After all. UPSC is tunctioning under

the existing rules. The existing rules
are there meant for elimination. You

have certain vacancies and vou call for

the applications. Thousands of candi-

dates apply, they flock and you have fo

select a few out of them, For hundred
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vacancies the e will be ten thousand
even, a lakh «pplications, So, in order
to eliminate the other ninety-nine
thousand odg candidateg we conduct
these examir ations and interviews.
For that we j repare a merit lists. My
friends have dealt with merit list at
length, I have already said how my son
takes 13 years to say good morning
to you if you enter my house and
how your sor, who is urbanised, who
is coming from the urban society, at
the age of two years, is able to say
good morning if I enter your house.
So, my son takes 13 years to learn
that, wherea; your son takes only
two years. .\nd unfortunately, both
these children are asked to take the
same examin ition, to compete in the
UPSC examinations. How do you
expect justice, how do you involve
the people? Shri Rameshwar Singh
or Shri Dhuleshwar Meena was re-
ferring to under-developed, under-
privileged classes. What are the
conditions of our society? We have
reports befo'e us, There are no
schools, no eachers, no text books,
no opportun ties, At the same time,
we have th¢ qualified teachers and
schools who are minting money and
there are schools which are giving
gervice also. We are keeping all
thegse children in the same balance.
Unless this disparity is cleared, un-
less the opportunities are given, un-
less the Government feels that cer-
tain people or classes who-have no
opportunity should be involved, the
mind or thinking of the UPSC will
not be chaned, A set of ruleg is
to be given to the UPSC, Today we
pee that ali the classes are asking
for reservation. What for; If he
enters into the service, his family
benefits, hi, children will be got
educated, tley will get better oppor-
tunities, tha' means coming into the
mainstream. This is the way of com-
ing into the mainsiream. So, if that
ig the‘thinking, the involvement is
necessary. for that purpose, the set
of rules are to be changed. What is
happening today? Who enters into
the JAS cailre? The father is gecre-
tary in the Central Government, the
mother is urincipal somewhere, the

Bill, 1984

brother ig 3 doctor ang the sister is
an IAS officer. He has got an access
to come w the IAS examination, pass
it and enter into the cadre. But for
another get of children there is no
education background. Neither father
nor mother is educateg with the gov-
ernmental programmes, He hag stu-
died in some residential school,
Somehow he hag got 35 per cent
marks and he has become a graduate.
Can that boy compete with a boy
coming from the affluent class? So
unless this thinking of allowing the
people to come into the services—
which means coming into the main-
stream of the society—and of involve-
ment is accepted by the Government
and norms given to the UPSC, there
is no use of discussing the selections at
all because according to me this is
not selection, put it is only elimina-
tion that the UPSC ig doing.

With this background I support my
friend, Mr. Jaswant Singh who talk-
ed about the written examination and
viva voce. If you doubt the honesty
and integrity of the Members of the
UPSC, there must be stringent action
against them. But they must be
given a chance. What is the purpose
after all? Four hundred marks for
the written examination and one hun-
dred marks for the viva. How can
you give justice even if you want to?
You cannot. So more marks, more
freedom should be given to the Mem-
bers of the UPSC go that they can
pick up, they can do social justice,
Here there js no social justice involv-
ed in the elimination process. Even
about questiong also, I have already
spoken; I do not want to go again Into
all these things. T do not want to say
anything against the UPSC. But
I want to bring to the notice
of the Government one concrete
example, I still hold that the
UPSC should be above board and it
is above board. Still one example I
am giving, bringing to the notice of
the Government for it to verify. One
officer was first in the list for con-
firmation from th. Karnataky State
Service. But the UPSC graded him
down to the ninth position,



115  Oil Feilds Development [ RAJYA SABHA ]

SHRI P, VENKATASUBBAIAH:
Sir, may I intetvene The conduct or
functioning of the UPSC cannot be
discussed here. He knowg it because
he is a Member of the Karnataka
Puyblic Service Commission.

SHRI H. HANUMANTHAPPA: I
am sorry, I did not want to go into
the conduct of Members.

SHRI P. VENKATASUBBAIAH:
If he has anything, let him come and
meet me.

SHRI H. HANUMANTHAPPA: I

thank you. I do not want to refer to
that matter,

I was just discussing the recruit-
ment. UPSC is now recruiting for
Central Services Group A etc. But
there are several public undertakings
which, as my friend, Mr. Shahabuddin
pointed out, have got their own rules
away from the UPSC. There is no
control from the Government. In the
name of autonomy, in the name of
public undertakings there is no con-
trol ete. Those should also be brou-
ght within the purview of the UPSC,
or a separate Service Commission
should be set up and all the reserva-

_tion facilities should be given there.
Time hag come now to raise the ques-
tion of reservation policy also. In the
IAS he can straightaway come into
Group A post for which reservation
is allowed. But for promotions, res-
ervation is stopped at the Junior
‘Class I level. For higher posts also
reservation should be introduced be-
cause a lot of frustration is being
created in the Group I officers that
for a number of years reservations
have not been given for promotions.

I also support the introduction of
psychological test wherever thers are
sensitive posts. Instead of dumping
the people on some criteria, psycho-
logical tests are necessary, atleast
wherever people are expected to han-
dle- sensitive jobs. About autonomoug
bodies also, there is still confusion.
They say the Government cannot dic-
tate them, they are autonomous, but
the money is that of the Government.
When Government of India itself is
implementing  certain directiong of
the reservatiop Dpolicy, some of the

and Regulation Amdt, 116
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autonomouds bodies are still reluctant
to have these reservations. Angd so,
whatever directions have come from
the Home Ministry have to be passed
through their Directorate and they
have to consider whether they should
be implemented or not. So, this ano-
maly should be removed, When all
the establishment charges and 100 per
cent grants are given by the Govern-
ment, whatever directiong in respect
of reservation, qualification, etc., are
given should be followeg by the auto-

nomoug bodies as well as the public
undertakings.

Sir, with these observations, I thank
you for the opportunity given to me.

At =iz ww (gFarmr) - 9
awrener Agrea, fa foe o gy ==t
7t @ § saq Sreawfas 3 ar dw
g & afFa ¥ wafrs aga g €
oF a7 drad Y w0 2 AR F W
fafrezt argm | ag wear AT
& @=7 & 9T FeIT I G AR
Fg F2ee AT gy ol SR & 1w
AT g FAT &7 FFar g | W ag ar
FgT 9o fRaie §, 1981-82 % oo
N § WA 1984 ¥ IT T 17 FX
] & A agY awE< gk AT gl Ay
W agT F qrfagy ¥ agi 7% amw
Fgl & | wHET FT O § oF qa Q1
fAge T qHT 15 F 9T 7q7 774G & PR
fog agq # 1§ Tam7 %S grar & 99
JFT AT FES § FF ToAT FEer § AR
o § STHT 4 g w7 & fF ag fEe
AF TG Z | IR TIHT Y fFar
faar § A gad sz fFame v &,
I AR hfiraa e ok
wIEe femie § aga Aty R
F T 5l avg & daw™A wO
wifgd #< afers afqq i & &
FET & ITH 1T F Forey FT A06EF |

78T 7 arfaa} ¥ agg @ 19 F&y
& & 79T AGTAT ALY AGATE | Afep
afsra afqw form feer a7y it & fog
AT F AW & ST AT F AT A
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qg JAA X NFECF AP A gHFAE]
1 fAArsig L AR A AT
T A8 Ffew 1ga | wrfaay ¥ Fgr A
Fga ot g mra AT ad A AR
a7 ® AAET F1T FIATE | T@T
it ¢ fawras oy @ S arfagi & aga
grfsre @ a2 wgr, # #Y QU FATE
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&I ¥ I1g9 £ B, I9 goT, ST
TF BAAT G 99T, GAAFIE & ool ¥
YT IaR S gt a1, § oo F WA
qrar IgaFT FA0F 17 ¥ g §
fosreama F & ) AT IgAT TN T
faar ar, 9w & SAF H qgAT AW
fowsg ghwr, sawr 9o fear T,
gréae ¥ faomes 52 fegr g s
ITH AT F RAT 1 ITF IR AN |
w qta F1E F had gy, IA9 wfew
PeIL FT AT GAGT § 98 g FT{aT
€\ I agT w16 qoel 7 5T i
SIAT I ATLAT FT TEL F9 ST A58
aifewr 397 g1, w=o T fagar &,
=81 314 forgaT g M Mg F1E 09
TV A3 AT ST UFAHT FT GHAT &
T1 JIET F AT T F FIHFT 3T AN
¥ faarar Y, 3% @9 & gzar @y,
AR 4AT T ASTT I, ddi H St
g, IIR gFAOE W gAGT & ?
o To THo &, Fode< & T fe=)
FTeAT § Y wiEt & 90q § ar 80-90
qvdT 521 &7 (77T g g1 & ghan
1 FfFT ag wwal § oman, wow
AT, FGIH TH AT F Fg ATAT
¥ wgiwEr fone famerar @ oo
To THo AR &1 QT & F 40 wIASY
g v mrd & fyas @raal & aa-
BITg 5——10 EATT & ST giar § 1
ZY AR 1Y ¥ T R ow =y fRaA-
fFrA A &1 91T % TF gARA ¥,

& AT AEY FAT ATGATE, 0 HHAT &,
fad ¥ 5 9S50 To Tdo & HIT I

gut<ede afaq T swfaaarfe s
FF1 QY § F4T A0V  qRAIG FI,
T Y 3Ry Fafesr geft 1 ar § 35
g1 g &5 =12 qar aqst ferear g
fir fra® o< awar 21, anl & g
FT faareor £ g% s97Y faar s13 )

TF qIq § HW FgAT w1gar § §
g w W faar § 3 fagaee
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1 9T A1 N AT AFAN § 1 sfeafar
wags § W fawysz fadr 7o
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AR 7 97 9T § 95 AW AT &
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Hfr7 wrgaa oN fadewy & 9aW 43
fireqaz wrezm % & wfww  fogges
TST AT T4 AT gy A feww 7w
ag Mg argee fegeqz 9 g, ag 79t &,
ag AT F1 AT Irfgd | gwIr
Tga A e w31 § feda % wax
forgges T1e % A 7 gy W A
wrd afva s armar g f5 1w
A ST gra g Afed | 9T o o
qao ®io & *f @ F @ T—TeA
a1 ag a1 f5 335 fadaws e
F 7 N I Frrgaer T ¥ duT ¥
N Q> G qF Fio qFAT AT IaFY
¥g+1 F1gT s Frn wrad ) s
HYT I8 HTAT FT ATFTC FT §T ST
wifgd | qH wAw 78 5 agh 7
WA % AFIT KA 9g9 AT AT AT &
aft AT gAEr mrar wifgd aqife
ST ag §TA%A g 2, ) €FE) 74,
&1 % ATy, AN E fRfereefea 9
RN AT &, IAET F1F I9 qF  IACAE
agwd) 1fed, ag 7l f» gw ffvet
#9f3d S aw g1 wagdgm fA-
frsdt a1 1% ateqw wdf ar wifed
TERSF AT H | ox I o)
W ¥ §) wf FF xan degr & W%
AT Foed ¥2E & N 7. o TEo
o 1 ¥ ¥F weR T A
T TREAE AR T FITH W
7 g% WIFE F 5 fFg-fog wgwd #
fareret & Y2 ARz # wmarar ey
fas Y dxmmr § fosgag 1, YaaT W9
2, ¥4V AT 7> 9o qHo Wo FY FA
& f5 (e w ") Fvamr a7 OpewE
F@, AANIIRA @I T AT ¥
WL~ OT ¥71 TEY ¥ dFAM HY g
! W0 RN FTH @ AHanT
¥ " T frar sy
T AT A Fg £ F g st
g 5 st 1fafidla 2, 9z o &) o
g 5 9 dagee wreen oww e
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ZTesa ) gt g Al ST | Iaa
geafzaWz 33 v ag #aT 2, qC a2 F47
fr q@aa gl fuar (am Fan gofrogw
o % wfd FMafads AT srgeeo
ofsqs  Haer  AMATEAUA, TEAF
FFT  FAATIRNT €, T ATHIT
F57 aten Af AW EfE 7 97 TR
dho & TN ¥AKT THEAE grar ifeg
AT feadma st wrer sy Qs |
&) ag M UF F%A & 47- € TIqRIYT FT,
WEYeE HTETA QUL ZTH=A 7} ) HTFAT
A wf 2 fx vt wa-fagrd fosgnw &,
AT &Y F £ AR @ Fa13 fFAAT )

@ gafaq ot ag fedd &, wad
5B w0 9z 7 W wifze fr fra-fra
WA & TRREAT %) FH) F AIXSE wd
q FT 1 g Tro 78> Mo FY %7 T4
v fad aed =ifgg ’

AT wge g ¥ siraaT wiwar s
FTETE |

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALIL): Reply by the
han. Minister

SHRY P VENKATASUBBAIAH:
Mr. Vice-Chairman, Sir I thank all
the hon. Members who have partici-
pated in this discussion on the Report
of the UPS(, Sir, this debate iz
unique in or 2 sense that the pcirsons
who have pirticipated in it have
got a backg ound and knowledge of
the working of the service commis-
sions. Two Members, if I remember
correctly, werked in the State Public
Service Commissions, Mr Hanuman-
thappa and Mr. Meena, and Shri
Shahabuddi, was an eminent eivil
servant befere he. joined politics.
Several othee Members have thrown
some light aad have given some use-
ful guggestions. I would certainly
pass on those suggestions to the UPSC
for their consideration and necessary
action.

Sir, 1T am also glad that ali  the
Members p:id compliments to the
objectivity .ind impartiality of this

f
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premier organisation which recruits a
large number of people to run the
Government at Centre, and I am
thankful for their complem=nts paid
to the UPSC.

Sir, I may also point out that the
UPSC is headed by an eminent per-
son, by name Dr. M. I, Shahare. He
comes from g Scheduled Caste, and
there is one eminent Member  who
belongs to a Scheduled Tribe also.
Sir, the composition of the UPSC is
done in such 5 way that it giveg re-
presentation to all the regions and to
all sections of the society. So, in con-
formity with it, the selection of the
Members is being made from time to
time.

SHR] NARENDRA SINGH. What
about backward classes?

SHMRI P. VENKATASUBBAIAH:
Yes, backward classes also.

SHRI NARENDRA SINGH: No,
there i no Member from backward
classes in the UPSC.

SHRI P. VENKATASUBBAIAH:
Sir, we will consider that aspect ot
the matter. Sir, I would start with
what the Prime Minister has said in
thig connection. In the inaugural ad-
dresg while opening the Conference ¢t
Chairmen of Public Service Comnus-
sions held in New Delhi, the Prime
Minister laid stregg on providing more
equitable opportunities for the candi-
dateg from the rural areas for getting
into the administrative gervices and
posts under the Government of India.
She said: “In the assessment of can-
didates, the stress has to be not so
mugh on superficial brightness or more
scholastic intelligence but more on
persons who are sound and ecarnpest,
who have character, courage, confid-
ence and staying power and also wil-
ling and able to learn as they 'go
along.”

Sir, T have to place before the hon.
Hov-e the present system of working
of th. UPSC. So far as the Persona-
lity Test iy concerned, the marks have
been reduced to the minimum_  Only
250 out of a total of 2050 has been
allotted for the Personality Test. In
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this connection, I would like to inform
the House that in this year’s All India
Services Examination, 5 candidate
who did not appear for the viva voce
has b=en  declared eligible for All
India Services. So we have taken
steps at the UPSC also to see that
no handicap or disadvantage is placed
on 5 candidate who comes from the
rural area. This hag bzen done to
ensure that the Personality Test does
not operate much to the disadvantage
of the rural candidates because of
backwardness of the surroundings in
which they are brought yp, in compet-
ing with persons or candidates brought
up in the uyrban surroundings. The
marks allotted for the Personality
Test are insignificant compared to the
to*al marks, Apart from this, in the
Personality Test itself, the Board
interviewing the candidateg takes into
account the background of the caundi-
date also. ' o

Sir, Shri Shahabuddin hag made
certain valuable suggestions. Mr. Jas-
want Singh, an eminent member of

the Defence Services, has also made

gome useful suggestions. The first
gugg-tion made by Mr. Shahabuddin
was with regard to the proposal to
increase the number of members of
the Union Public Service Commission.
Sir, it hag been received by the Gov-
ernment. The proposal is to raise the
number of members, excluding the
Chairman, from eight to ten on the
ground that the membership of eight
wag fixed as early as 1959 and the
work-load hag increased considerably
since then. This proposal is uwnder
the eonsideration of the Government.

Sir, another suggestion made was
with regard to relieving the UPSC in
its work-load. Already recruitment fo
Group C and D posts is outside the
purview of the UPSC 1n respret of
non-technical posts. Group C and D,
recruitment is made through  the
Staff Selection Commission. In  the
case of Assistants in the Secrstariat
and Stenographers, Grade C, recruit-
ment still continues 5 be with the

'
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UPSC. These posts are in the scale
of Rs. 425—800, which ordinarily are
in Group €. But for special reasons
the classification of these posts has
been made s Group B non-gazetted.
Consequently the UPSC continues to
be associated with their selection.
Considsring the level of the posts, we
had suggested to the UPSC that they
may consider entrusting them t, the
Staff Selection Commission so that
the pressure of work on the UPSC
may be reduced, The UPSC, however,
have not agreeq to the proposal and
they intimated that they would be in
a position to handle this recruitment
also without much difficulty, particu-
larly because these posts continue 1o
be in Group B. So this malter had
been referred to the UPSC.

Sir, Mr. Shahabuddin also made a
suggestion about recruitment to publis
seector undertakings. Sir, the public
sector undertakings fall ynder a diffe-
rent eategory and as per the Consli-
tution, they cannot come under the
purview of the Public Service Com-
mission. Shri Shahabuddin has made
a very useful suggestion. He referred
to the need for opening coaching cén-
treg for minorities. I can assure him
and this House that Government is
seized with the need for such coach-
ing centres. For example, the Minis-
try of Education is currently discus-
sing the details of a suitable scheme
for opening such centres in UP with
the State Government. The matter is
being pursued with the Agra, Luck-
now and Gorakhpur Universities,

T have also dealt with the Civil Ser-
vices examinations. Shri Jaswant
Singh also said one point with regard
to the imbalance or the disadvantage
suffered by a candidate whose subject
Was something different. He quoted
bout the advantage which a student
will have whose subject is mathema-
tins. The main examination consists
of two parts. written examination and
interview test. The written exami-
nation consists of eight papers: Paper
1: Indian languages; Paper 2. English;
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Papers 3 and 4; Genera] Studies Papers
5 & 6: First {)ptional: and Papers 7 &
8: Second t)ptionals. I don’t think
that any disedvantage is suffered on
account of these varioug discipiines
and I do not know whether anything
could be don, to alter the situation or
to give more marks to make good the
disadvantage a candidate suffers be-
cause of the subject he takes. I do
not know about this matter, whether
and how thiy could be examined. I
will find out whether there is any
force in this argument and whether
* it requlres a1y consideration by the
UPSC.

.As regards gd hoc appointments,
the UPSC have referred to ad hoc
appointments being continued  and
also being made without consulting
the Commission even though  the
period for which the ad hoc appointee
held the po-t exceeding one year.

Under the UPSC Exemption From
Consultation Regulations, 1958, the
departments of the Government

should make temporary appointments
without con:ultation with the UPSC
if the period of such temporary ap-
pointments is not expected to last
more than a year. The practice, how-
ever, had Been that such appointments
are being made without consultation
for the first one year and the Com-
mission are ,pproached thereafter in
a routine fashion. The idea behind
the Exemptiin Regulationg has been
that” where e¢ven initially it is known
that the apjointment on an ad hoc
basis is like' v to extend beyond one
year, consuliation with the UPSC
would be needed. Tt ig only where the
initial estimate itself showeq the need
for ad hoc irrangement for a short
period tbat :uch consultation was not
necessary. Jinistries have been in-
formed in th:y Department’s letter that
such temporary arrangements should
ordinarily be made within the powers
of the Ministry for a period of six
months only and immediate steps be
taken to male regular recruitment so
that regular arrangements are avail-
able before ‘he expiry of one Yyear

e ——
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of the initial recruitmznt on an ad hoc
basis. Unfortunately, despite these
instructions ad hoc appointmen‘s con-
tinue to be made for various reasons,
But we will pursue this matter again
with {he concernegd Ministrias  that
this should be dispensed with ag ex-
peditiously as possible...

SHRI SYEpD SHAHABUDDIN: In-
cluding your own Ministry.

SHRI P, VENKATASUBBAIAH:
The Commission have stated that in-
stances continue to occur where the
vacancies initially reported do not
bear any relation to the number of
vacancies finally reported for being
filled. The Commissiop have also in-
dicated some examinations where
such phenomenal increase in the num-
ber of vacancies had taken place,

A study of the cases reported by the
Commission has revealed that in
every cése almost the same action...
(Interruption)

5 pa.

Sir, he also suggested that there
should not be any undue disparity
between the actual vacancies notified
officially and the final vacancieg filled
up. It is quite valid. We shall look
into this and see what can be done
abeout it.

Ag regards the delay in offering ap-
pointments, steps have been taken
recently to expedite THe process of
verification and antecedents. T hope
these delays will be reduced in future.

Sir, he also mentioned about the
standard of education. Sir, we are
not responsible for this. After all,

till recently education was a State
‘subject pnd it was brought in  the
Concurrent List very recently. Various
Universities have various standards.
From the Government side we cannot
do much. It is for the State Govern-
ments. ..

SHRI SYED SHAHABUDDIN: Mr.
Vice-Chairman, Just to correct the
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record. The maintenance of standard
ot higher education has always been
the responsibility of the Central Gov-
ernment, evep before education be-
came a Concurrent Subject.

SHRI P VENKATASUBBAIAH:
Sir, about the backlog of recruitment,
recruitment by the UPSC is a con-
tinuous process going from one year
to another. As has been explained

the UPSC themselves in their
report, the increase in the caseg carried
over by 130 posts is due to alterations
made by the requisitioning authorities,
No doubt such changes should not
generally be made, but if for various
reasons glterations are made, recruit-
ment process of the UPSC will natu-
rally be gelayed. They have also
pointed ‘out that of the pending cases
at the end of the year 326 caseg in-
volving 681 posts were received by
them in the last quarter of 1981-82.

Moreover, there has also been a
considerable increase i the number
of applications, which naturally in-
creases the time taken for recruitment.
As against 58,748 applications received
in 1980-81, 79 314 applicationg  were
received in 1981-82.

Sir, about the delay in DPC, instruc-
tions have been issued for holding
DPC’s regularly. If for any reason
DPC’s are not held in a year, subse-
quent DPC’g are required to consider
persons’ based on year-wise vacancies.
{Interruptions)

Sir, Shri Jaswant Singh made some
suggestione regarding the relaxation of
educational qualifications There is a
provision in the Defence Servi-es Exa-
mination Rules that a candidate can
be admitted provisionally, subjert *o
the production of proot of passing the
requird qualification by a particular
date. Some of the candidates fail to
submit <uch proof by the specifieq date
and “*herefore their candidature is
cancelled. However, having pasasd
the examination conducted by the

Bill, 1984

UPSC, it they subsequently produce
proof of educational qualifications,
they are admitted to the subsequent
course without any Iresh UPSC exa-
mina‘ion. I may assure the  hon
Member that no candidate whgo is -
not educationally unqualified is ever
admitted to the Military Academy.

Shri Ramachandr, Rao has made
certain suggestions about the need
for holding more workshops by the
UPSC. We shal] bring it to thelr
notice.

Reference has also been made re-
garding ad hoc appointments Gov-
ernment is also quite concerned about
it. Instructiong already exist that
ad hoc appointments should be re-
sorted to only when it is absolutely
unavoidable.

About the rural background, several
suggestions have been made. Sir, it is
not the first time that it has been
done, Of course, the hon, Members
are very conscious of the matter. They
feel that the recruitment is more in
favour of the urban youth than the
youth in the rural zreas. Sir. I have
also touched on this in my opening
speech and T have also enumerated the
various steps taken by the UPSC in
order to narrow down the imbalance.
Sir, coaching centres have been ar-
ranged and we have it in such a man-
ner that the people from the rural
areas may get the maximum benefit
out of it, more so the people coming
from the Scheduled Casteg and Sche-
duled Tribes who have got these han-
dicaps. I know the feelings of persons
like Shri Hanumanthappa and Shri
Ramachandra Rao. It is also a fact
that a person coming from an affluent
family in a higher echelon of the
society has got the initial advantage
over those people who live in the
rural ar~as where there are no educa-
tional facilities or where there are
several social disabilities,

Sir, I have tried to meet perhape
some of the very important poinis
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raised by the hon. Membsrs in  this
iccussion. Aad I once again thank
© the hon. Menbers for having made
valuable sugg stions,

SHRI SYEpD SHAHABUDDIN: I hag
suggested som thing about the Mandal

Commission— eservations ip respect
ot Other Bac .ward Classes. ...
SHRI P VENKATASUBBAIAH:

It has been ( ebated and discussed in
this House a:id the Govarnment has
made its staid very clear. I need

not reiterate Hon. Memberz know
all these things.
1 once ags:n thank all the lLon.

Mzmbers wh have participated ip ihe
discussion ard who have made valu-
able suggest ons which will be com-
municated a: d conveyed to the Union
Public Serv e Commission for their
consideratior .

——

MESSAG i§ FROM THE LOK
S ABHA — Contd.

II. The Garesh Four Mills Compauny
Limited (Acquisition and Transter
of Unde takings) Bill, 1984

1I1..The Co nptroller and Auditor-
Genera 's (Duties, Powers and
Conditi ns of Service) Amend-
ment B 11, 1984,

ADDITIO VAL, SECRETARY. Sir,
1 have to -eport to the House the

[ 3 MARCH, 1984 ]

Lok Sabha 130
following m-ssages received from the

Lok Sabha, gigneq by the Secretary-
General of the Lok Sabha:—

I

“In accordance with the provisiong
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
the Ganesh Flour Mills Company
Limited (Acquisition and Transfer
of Undertakings) Bill, 1984 as pass-
ed by Lok Sabha at itg sitting held
on the 3rd March, 1984".

(I

“In acocrdance with the provi-
sions of Rule 96 of the Ruleg of
Proredure and Conduct of Business
in Lok Sabha, I am direct>d to en-
close the Comptroller and Auditor-
General’s (Duties, Powers and Con-
ditiong of Service) Amendment Bill,
1984, as passed by Lok Sabha .t its
sitting held on the 3rd March, 1984.”

Sir, I lay a copy of each of the
Bills on the Table,

THE  VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI): The House
stands adjourned till 11 a.m. on
Monday. e

The House then adjourned
at nine minutes past five of
the clock till eleven of the
clock on  Monday, the b5th
March, 1984.



